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Order delivered on 06.07.2021

Ld. Counsel for petitioner has submitted that the matter has already been settled between the

parties but he has not filed the withdrawal application.

On perusal of the order dated 09.02.2021, we notice that the petitioner was directed to file

the withdrawal application in terms of the settlement arrived in between the parties but the same

has not been filed as yet.

Since, the matter has been settled in between the parties. Therefore, this application is

dismissed for the non-compliance of the order dated 09.02.2021.
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